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and divert our full energy and atten-
tion to the development of agriculture
so that we can produce as much food
as we require so that we may not
have to depend upon any outside
country for the supply of foodgrains.
And if we can create these condi-
tions at the earliest possible opportu-
nity, it will be good for the country.

Sir, I will make an appeal not only
to the Members of this House but also
to our countrymen, whosoever has
stock with him. To the farmer I will
say that if he has stock with him, et
him retain 15 months’ requirement in
his house and bring whatever is sur-
plus to the market. To the trade 1
will say that when the country is
facing thig distressing situation, it
will be criminal on their part to
retain with them more than whatever
is necessary for the normal function-
ing of the trade. And to the friends
here I will appeal that let us treat food
above party politics. We are in diffi-
cult conditions and it will be only by
joint endeavour of all the State Gov-
ernments, political parties, social
workers, eveybody, that we will be
able to tide over this difficulty.

SHRI D. L. SEN GUPTA: Sir

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): There is a sug-
gestion that we take up the non-
official business now.

SHRI D. L. SEN GUPTA: Just
after this question. Otherwise it has
no meaning

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): What has no

meaning? You have had a full de-
bate.

SHRI D. L. SEN GUPTA: If he
makes a statement, we can ask for
clarification . .

SHRI AKBAR ALI KHAN: That
was not a statement. That was a

reply.
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THE VICE-CHAIRMAN (SHR1
M.P. BHARGAVA): Shri Banka

Behary Das.

—_—

MOTION RE NATIONALISATION
OF CREDIT INSTITUTIONS IN
THE COUNTRY

BANKA BEHARY DAS
Sir, I beg to move:

SHRI
(Orissa):

“This House is of opinion tnat
Government should nationalise
forthwith all credit institutions in
the country, particularly banking
companies, and insurance compani-
es, with a view to abolishing mono-
polistic control over the country’s
economy.”

Mr. Vice-Chairman, Sir, I am cons-
trained to say that even after three
Plan periods, we have to table a mo-
tion for nationalising banking intere-
sts in this country. It has acquired
some added significance only because
of the fact that a few days before, the
Congress W orking Committee dis-
cusseq this matter. And if we scan
the Resolution that hag been passed
by the Congress Working Committee.
I am very unhappy to see that
they have tried to quibble with
words here. In that Resolution as
regards banks, they have said that
social control of banks will be effected,
whereas in the case of general insu-
rance they have used the word
“nationalisation” of general insurance,
and in the case of export-import trade
they have used the words “progressive
take-over” of export-import trade, In
this Resolution it ig clearly s%en in
what confused state of mind the Con-
gress Party today is. I know that
there are large sectiong of Congress-
men, both in Parliament and outside,
who have been clamouring for
nationalisation of the banking interests
in thig country for a pretty long time.
And that opinion has gathered momea-
tum in view of the very grim econo-
mie condition in which we have lanled
ourselves. Even I would have been
. happy if yesterday Mr. Morarji Desal,
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when he gelivered his speech 1n con-
nection with the Budget, would have
given some hint about Government
policy regarding thig nationalisation of
bakns, or gocial control of banks-
whatever they might have. 1 would
be very happy if the Government to-
day clearly states what they mean by
‘social control’ hecause, in the same
Resolution, they are using three words
‘social control’, ‘nationlisation’ and
‘progressive take-over’. This clearly
indicateg that up till now the Congress
High Command, or the Congress
Working Committee, and the Governi-
ment, neither of them is very clear
in their mind as to what they mean
when they talk about ‘social control’
of banks. ‘Social control’ has bheen
defined in various ways by Congress-
men themselves, I remember the day
when the Congresg election manifesto
was preparedq and discussed  just
" on the eve of the Fourth General Elec-
tions. Mr. Patil interpreted 1t as
something short of nationlisation,
said that ‘social control’ did not mean
‘nationalisation’, whereag Mr. V, K.
Krishna Menon, who was then. as
‘loyal a Congressman as most of tie
_Congressmen are here today, interp<e-
ted it from the same platform and said
that he understood ‘social conirol’ as
-something more than ‘nationalisation’.
So there were differences in the Con-
gress ranks. They did not know what
‘social control’ means. To somebo.iv
it is not ‘nationlisation’; jt might be
giving some more powers 1o the
Reserve Bank of India. Ang to certam
sections of people it means someithing
more than ‘nationalisation’, and I do
not know what they mean when they
say that it is more than ‘nationlisation’,
So they were not very clear in their
ming as to what this ‘social control’
means. I think these three wo ds
should not have been used in the same
Resolutipn in the context of three
different things. From thig gnd from
the statement of Mr. Morarji Desai
vesterday I am very clear in my mind
that the Congress Party as z whole,
whatever might be the opinion of
individuals ip the Congress Party, is
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not only not clear but is also not
goiug to tackle the economic nroblems
of the country despite the fact that
we have landed ourselves in a cordi-
tion which can be described as econf-
mic disaster in this country.

Sir, before referring to other topice
I want to refer to the Directive y'rin-
ciples of the Constitution, which we
have gsccepted. You know that im
Article 39, in clauses (b) and (c)
thereof, it has been clearly stated im
the Constitution of this couniry
that:—

“The State shall, in particular
direct its policy towards securing—

* * * *

(b) that the ownership and
control of the material resources
of the community are so distribu-
ted as best to subserve the com-
mon good;

(¢) that the operation of the
economic system doeg not result
in the concentration of wealth
and means of production to the
common detriment;”

*® * % »

These are the Directive Principles
that we have all accepted when we
accepted the Constitution of india
1 want to ask my Congress {riends,
if we take into consideration this
banking aspect, leave aside other gas-
pects of industry and cominerce, whe-
ther we have lived up to the pronoun-
ced solemn words that we accepted in
1950. And here also I want to show
with some figures how, with years
rolling by, gradually, there has been
not only concentration in the panking
sector itselt but, because of that con-
centration, there has been a great inter
locking between the banking concerns
of thig country and the idustries of ihis
country aiso, Today, according to the
Report of the Reserve Bank of India,
we have 109 banks out of which g8 are
in the public sector—one ig the State
Bank of India and the other 7 are its
subsidiaries—and the rest are under
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private control—either they are gche-
duled banks or non-scheduled banks or
banks controlied by foreign companies.
In 1965 the tota]l deposits of these 109
banks were Rs. 3183 crores, and in
that very year you know, Sir, that
the national income of this country
was Rs. 20,010 crores. In other wouds,
in that year 1965 the deposits in those
109 banks came to about 15.9 per cent
of the nationa] income, It meang that,
though our banking sector has not been
improved to the extent as it ought to
have been in developing countries. still
then, though they were controlling
olny 10 per cent of the national in-
come olny three or four yearg prior
to 1965, now in the year 1965 it has
developed to such an extent that it is
controlling about 15.9 per cent of the
national income of this country. Out
of those 109 banks, excluding those 8
banks which are under the State
sector or public sector, the remaining
101 banks, both scheduled and non-
scheduled banks, which are in the
private sector, have no—in the year
1965—deposits to the extent of Rs. 2301
crores, which comes to about 11,5 per
cent of the national income of that
year. Sir, from this you can very well
see that those private banks, which
number about 101, in this country, are
controlling about 11.5 per cent of the
national income of this country. This
is the picture that we see if we look
into the banking accounts of this
country. And within the private
banks also there exists highest con-
centration in some. I want to give
some figures to show that even in
those 101 bhanks the economic power
of a few business houses is so great
that practically the banking structure
ig controlled by four families of this
country. There are five big banks in
this country which are under private
control. They are the Central Bank
of India, the Punjab National Bank,
the Bank of India, the Bank of Baroda,
and the United Commercial Bank.
Ang you may know, Sir, that these
five big banks have a total paid-up
capital of 33 per cent, but they control
about 57 per cent of the deposits in
all private banks, and they advance to
the extent of 58 per cent in the shape
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of loansg or advaces, and they control
about 57 per cent. of bills discounted
to their share out of the gverall busi-

ness done by private Indian scheduled
banks.

From this you can very well ima-
gine how even in the private sector
only five big banks which are men-
tioned here control about half of the
banking business in this country done
in the private sector. If you again
go into the history of these five banks
you will find that four families of our
country are virtually in monopolisie
control of all these five banks. You
know who they are. They are the
families of Tatas, Birlas—ang about
the Birlas we will be discussing on
Monday—the Dalmia-—Jain family and
the Mafatlal family, That means that
just four families in our country, in
spite of all our pious declarationg and
the Directive Principles of our Cons-
titution, in spite of our industrial
policy about which we talk so much,
saying that this will lead us to the
socialist pattern of society, are in vir-
tual control of the banking industry
of this country. Not only through
these banks they are in complete con-
trol of the banking industry of the
country, but through these banks they
are controlling even to a greater ex-
tent the industria] life of the country.
Here I am going to quote Dr. Nigam
of the Company Law Administration
who wrote in one of his articles:

“Some of the leading business
groupg have either their own banks,
insurance companies Or investment
trust ostensibly formeq to make use
of the pool of funds collected by
them from the varioug sections of
the society....The advantage acru-
ing from such financial instituti-ns
in their lap, is that the needs of the
various constituents of a group are
met conveniently and possibly they
enjoy a priority over those of other
bodieg as well”.

This is not a statement from the lips
of any politician. It is from an article
of Dr, Nigam who is directly associat-
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ed with Company Law Administration
in our country. From this article you
will note that these banking mag-
nates, these four magnates who are
now controlling most of the private
banks are also conrolling through
their banks the industrial life of the
. country and the industries of this
country.

Again you will see how there is
interlocking between these banking
interestg ang the commercial jnterests,
I will again refer to a comprehensive
survey which Dr. Nigam conducted a
few years back. He has said that
there is interlocking of directorship
between banking and other companies
and his survey showed that 188 per-
sons who were directors of twenty tig
banks were holding directorship of
1,120 companies including 20 banks.
From this you will know that not only
are these people controlling the banks
of this country, but through their
finances they have the advantage of
becoming the directors in severaj in-
dustries which they themeselves spon-
sor or which are sponsored by some
athers. Sg virtually there is a mono-
polist’s raj in this country, Yet we go
on saying that according to our Indus-
trial Policy Resolution we are going
to give a fillip to the middle-class
entrepereneurs, Actually, the state of
affairs has come tp such a pass that
practially the entire nation is held to
ransom by these handful of monopo-
lists, You know how acocrding to the
Monopolies Enquiry Commission's
Report the greatest demage is -aused
to our economy either in the shape of
rise in prices in the country or in
the shape of restricted trade practices
or in the shape of curtailment of the
very productive capacity of our
country.

In thig connection I also want to
say that these banks have tried in all
manner of ways to see that the growth
of the country is not properly directed,
You know, Sir, that jn a planned
economy we have to see that when we
are short of finance when we aave
limiteq investible resources—actually
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it is the duty of the Government and
of the Planning Commission-—whatever
inadequate resources we have, to see
that they are directed ang investeq in
such a manner and in such sectors
that the economy may get the maxi-
mum benefit put of them. But because
115 per cent of the national jncome
1 being controlled by a few panking
interests, most of the industries which
want to prosper have not got the
benefit that they ought to have. We
talk so much about agriculture. Even
today our Food Minister spoke so
much about giving priority to agricul-
ture. May I know, Sir, from the GGov-
ernment whether within the last fif-
teen yearg of planned growth in this
country the resources that are at the
disposal of these banks have been
spent in any way for the development
of agriculture in this country? Here
also I want to quote some fgurea.
While panks advanced in 1963 about
57.2 per cent of their deposits and in
1965 about 61.5 per cent of their depo-
sits to big industries, they advanced
only 0.3 per cent and 0.2 per cent to
agriculture in these years. That is to
say not even 1 per cent of their depo-
sits has been spent for agriculturz up
till now. But here we come and say
that ggriculture should get the highest
priority in our country and all sorts of
help should be given to the agricul-
tural gector so that agriculture may
prosper, If only we hag given ihis
help we need not go to America with
bended knees for food. Here I may
quote some figures to show the advan-
ces made by the Scheduleq Banks to
industry., The advance made by them
up to 31 March, 1963 was 57.2 per
cent of their deposits. By 31 March,
1964 it was 59.2 per cent and by 31
March 1965 it was 61.5 per cent.These
are the precentages of their deposits
that they had diverted to these big
industries, industrieg of their own
choice as Dr. Nigam has said, not the
industries which we want to grow in
this country according to our Plan
or according t6 our desire. And if
you take the case of the commercial
projects ang the advances made by
the Scheduled Banks to the commer-
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cia] sector, you find that by March,
31, 1963 they had advanced 27.6 per
cent, by March 31, 1964 26.1 per cent
and by March 31, 1965 25.6 per cent.
When we come to the agricultural
sector which gives us about half of our
mational income,we,find that by March
31, 1963 the figure was 0.3 per cent,
by March 31, 1964 it was 0.4 per cent
and by March 31, 1965 it was 0.2 psr
cent, That means that within these
three years money both in the shape
of percentage and in the shape of the
total cash has gradually been reduced
when it comes to question of agricul-
ture getting assistance in the shape of
advances or loans.

Again we say that ours being a
poor country we should have ’abour-
intensive projects that we should go
in for more and more of smail-scale
and cottage industries. Let us see
what belp these commercial banks
have given to these cottage industries
and to these small-scale industris.
In their Bulletin “Trends and Progress
of Banking,” the Reserve Bank of
India has clearly stated that out of
the total loans to small-scale industries
the State Bank of India advanced 98
per cent and the commercial banks
had advanced only 2 per cent.
So take the case of agriculture; take
the case of small industries about
which we talk so much the picture is
same. We have %o give employment
to our people, we have scarcity of re-
sources but all these commercial banks
have completely neglected both our
agricultural sector and the small in-
dustries sector., When we talk of
nationalisation of banks our friends on
the other side say that we have the
Reserve Bank and the Reserve Bank
has enough power to control these
banks. May I know, Sir, from these
#riends there whether, in spite of these
large powers given to the Reserve
Bank, the Reserve Bank in any way
has any power or any desire to direct
the investible resources of this coun-
try into the proper channels It is not
the Job of the Reserve Bank. Even if
you give more powers to the Reserve
Bank to control these banks it is im-
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possible. It will never happen that
the agricultural sector and the small
industries sector will get a fillip from
these commercial bankg as we all
desire.

Not only that. I will refer to the
All India Rural Credit Survey Re-
port. On page 323 they say:

“Thus it is trade in agricultural
commodities and not production it~
self, nor even co-operative market-
ing, that is helped by the finance
from commercial banks and here
again for various reasons it is cotton
and some other cash crops which
figure in trade finance of commer-
cial banks.”

Here also we find that the commercial
banks are not so much interested in
agricultural trade sector and whatever
money they advance in that sector,
they give more importance to some
of the cash crops like cotton or jute.
We also know that within these three
or four years the Reserve Bank every
year had to give warnings to these
commercial banks about their advan-
cing money to the speculators who are
speculating in foodgrains trade when
the entire nation is going hungry. We
also know that in spite of these warn-
ings the commercial banks have gone
their own way and lent money to
speculators in foodgrains with the
result that the price of foodgrains in
the country has got a great boost. In
this connection I want to refer to an-
other Report, the Mahalanobis Report.
I do not want to refer to in great de-
tail because hon. Members might have
read it but I want to say that even
this Report which came out atter four
or five years of its constitution says
on page 48:

“The banking sector itself pre-
sents a picture of high degree of
concentration. The aggregate share
of the 15 top banks having deposits
of Rs. 25 crores and over in total
deposits of 363 Indian joint-stock
banks during the year 1959 was 78
per cent. If the Government-owned
State Bank is excluded—and looking
to the composition of its Board of
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Director there ig really no adequate
reason for doing so—the percentage
comes fo 60. In stating this, we do
not wish to suggest the continuance
of unsound banking units merely
because they are small in size. The
present situation of a highly con-
centrated system, however, points to
the need of effective steps to direct
the resources of the system especial-
ly into the service of small and
medium industries and business, We
have already seen that the growth
of the large Complexes, which re-
present concentration of economic
power, is due largely to bank loans
and that small industries get a very
small share of bank finance. We
have also seen the extent to which
there is inter-locking between in-
dustrial houses and joint-stock
banks through common directors.”

They go on and say:

“While it is not possible for the
Committee to come to any categori-
cal conclusions on this subject, the
presumption seems strongly to be in
favour of the thesis that there is an
intimate relation between the
growth of big business in the coun-
try during the Plan periods.”

So this expert Committee also have
come to the conclusion that because of
these factors, because of this inter-
locking there is a high degree of con-
centration.

In this connection I would also like
to refer to the lending policy of these
banks. So much is talked about the
regulatory power of the Reserve Bank,
T have the figures and though they re-
late to 1962 they gives you the idea.
In 1962 the borrowing rate was 3 to 4
per cent. In December 1962 the inter-
bank rate was about 5 per cent and
gsome banks borrowed from the Re-
serve Bank at even 6} per cent. Still
some banks who supplied data to the
Reserve Bank were found to lend
Rs. 132 crores at 5 per cent or less.
Out of this is a crore at 2 per cent or
less. This is the sound principles of
banking that are advocated here. The
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persons who control the banks, what-
ever might be the bank rate, what-
ever might be the rate in the market,
lend money at a higher rate to other
persons but when it relates to their
own concerns or industries they lend
at a very nominal rate of 1 or 2
per cent. So all this talk of sound
bank principles has no meaning if we
go into the account which has been
submitted to the Reserve Bank. More-
over we know how this under invoi-
cing and overinvoicing are taking
place in this country. If we go into
the history of those cases where big
businessmen have been caught or even
punished we will find that all these
overinvocing and underinvoicing
affairs have bee conducted through
our commercial banks. Similarly if we
go into the history of the black
money, the unaccounted money, there
also we will see that most of this
money has been deposited in these
commercial banks in the names of
fictitious persons and these persons
remain changing all the time. Even
for one year these deposits are mnot
found in one name. They are changed
to differet names, and we know how
this speculation in foodgrains and
other essential commodities are being
carried on in this country.

Then I will come to the question of
this average profitability, Here also
I have figures to show that these
commercial banks are virtually the
custodians of the depositors’ money. It
is not their paternal property. They
have not got these deposits from their
own industries, I have got reports to
show that more than 50 per cent of
these deposits are deposits by indivi-
duals only and not by industries or
by trade or commerce.

THE VICE-CHAIRMAN (SHRI
M. P, BHARGAVA): I want to tell
you that you have taken already 28
minutes.

SHRI BANKA BEHARY DAS: I
will try to finish in five minutes.

Now most of these depogits are
deposits by individuals, And you will
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also see that in 1961-62 the average
profitability of these banks was 29
per cent. The foreign banks that are
operating in India have earned a pro-
fit of about Rs. 42 crores which iz a
drain on our foreign exchange. In
spite of all these malpractices that are
taking place in India the Reserve
Bank has been very superficial and
sometimes it has even pleaded help-
lessness in the face of the malpractices
committed by these banks.

Under these circumstances when we
have less of resources, when our needs
are mounting, when we have to direct
our investible resources into particular
directions according to the prioriies
in the plan it is high time that the

_banks and insurance companies are
nationalised. I would have been very
happy if Mr. Morarji Desai in his
Budget speech had given a hint about
it. I want the Government to clearly
state whether in view of the condition
of our economy the Government is
going to nationalise these banks and
insuranece companies in this financial
year itself. Sir, there are two argu-
ments which are levelled against bank
nationalisation. I am not going to
refer to the arguments of the vested
interests which they have’in their
pockets. There is an amendment here
from the opposite side. They have not
the courage to say that they do not
want nationalisation of banks here and
now but they have given such an
amendment which shows that they
want the banking interests to flourish
in this country as they are flourishing
today and to have a complete mono-
polistic control over the economy of
this country. There are two sensible
arguments, though insensible fo me,
which are being advanced in the coun-
try. One is, when we take over these
banks, whether we have the necessary
talent to run them, I would again
plead that i you go into the case of
the State Bank, you will find that one-
fourth of the bank employees are
gerving under the State Bank of India
and its several subsidiaries. You know
that for the last seven or eight years
all the worlrers of banks are demand-
ing nationalisation of banks. So, from
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the workers’ side not only have we
talent, but there has also been a
demand to run these banks in the
bublic sector by imimediate nationa-
lisation. So, the question of talent
does not arise in this context.

There is another argument that if we
nationalise these banks according to
the Constitution we will have to pay
compensation to these banks. Here
again I would plead that if you go
into the question of paid-up capital,
including reserves, of these banks, you
will find that it may not be even Rs. 75
crores, You need not pay all the
compensation immediately, As you
know, when the Imperial Bank was
nationalised, you did not pay the com-
Pensation immediately. So, not only
the quantum of money that is required
in comparison with the deposits is
very meagre, but you are not re-
quired to pay the compensation imme-
diately, So, these two sensible argu-
ments that are being advanced in-
directly by certain sections of the
people have no rational thinking be-
hind it,

I would not say much. I plead that
wheh we all want that the investible
resources should be properly and pro-
fitably used for the economic growth
of the county, the only question that
is left 10 us is to have immediate
nationalisation of banks and insurance
companijes. So, with these words I hope
that the Members of the 'Treasury
Benches and of the Opposition will lend
their support to this Resolution so
that the Government will be com-
pelled to have clear thinking in their
mind and to come up with a motion or
by accepting this motion they will
accept the very principle or idea of
nationalisation of banks,

The question was proposed.

THE VICE-CHAIRMAN (SHRI
M. P, BHARGAVA): Mr. Shah, are
you moving your amendment?

SHRI M. C. SHAH (Gujarat): Yes,
Sir . . .
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SHRI BANKA BEHARY DAS: Sir,
on g point of order, the amendment of
Mr. M. C. Shah is out of order. As
you know, the purpose of an amend-
ment is only to amend. Here the
very idea underlying this amendment
is to negative the motion. The pur-
pose cannot be negative. I can under-
stand a substitute motion being
brought forward to viz.

“Having considered the Resolu-
tion, this House is of opinion that
banks should not be nationalised.”

I woulg have uderstood that as a
substitute motion. Here the wording
of the Resolution comes to this—I am
quoting him:

“This House is of opinion that
Government should examine forth-
with the nature and extent of its
control over Dbanking institutions

- and genera] insurance with a view

”

to taking such steps . . . .
My Resolution says that they should
be nationalised forthwith with a view
to abolishing monopolistic control
over the country’s economy. This is
the purpose of my Resolution. If an
amendment is to come, it should come
either as a substitute motion or as a
different amendment .

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Please read
further, the last portion of his amend-
ment,

SHRI BANKA BEHARY DAS: It

says: “Take such steps, including
nationalisation, as may be necessary
to extend effective . . .”

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Where is it
negative?

SHRI BANKA BEHARY DAS: The
majn purpose of my Resolution is
nationalisation forthwith. The purpose
of this amendment is to examine the
nature and extent of its control over
banking institutions.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): That does not
say that you do not nationalise it. No,
no. I allow him to serve it. Mr.
Shah.
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SHRI M. C. SHAH: Sir, I move:

“That in the Resolution,—

(i) in line 1, for the words
‘nationalise forthwith’ the words,
‘examine forthwith the nature and
extent of its control over’ be
substituted;

(ii) in line 2, the words ‘all
credit institutions in the country,
particularly’ be deleted;

(iii) in line 3, for the
‘companies, ang insurance’ the
words ‘institutions and general
insurance’ be substituted; and

(iv) in line 4, for the words
‘abolishing monopolistic  control
over the country’s economy, the
words ‘take such-steps, including
nationalisation, as may be neces-
sary to extend effective social
control over the institutions in
order to serve the cause of econo-
mic growth and fulfil the pur-
poses of social justice’ be substi-
tuted.”

words

Mr. Vice-Chairman, instead o read-
ing my amendment, with your per-
mission, I would like to read the Re-
solution if it is passed as amended.
The Resolution, if amended, will read
as follows:

“This House is of opinion that
Government should examine forth-
with the nature and extent of its
control over banking institutions
and general insurance companies
with a view to take such steps, in-
cluding mnationalisation, as may be
necessary to extend effective social
control over these institutions in
order to serve the cause of econo-
mic growth and fulfil the purposes
of social justice.”

The Resolution as moveg by my
friend and as it is worded states that
these steps are necessary with a view
to abolishing monopolistic control
over the country’s economy. Nobody
in this House and in the Congress
Party desires that there should be
any monopolistic control over the
country’s economy. The question of
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implementation. The question is how
best we can do it in the interests of
the country and in the interests of
the people.

Now, Sir, the Congress Working
Committee has very recently passed
a very important Resolution. The
Congress Working Committee has
adopted a major policy Resolution.
The Committee urged that a scheme
shoulg be worked out to bring gene-
ral insurance under the public sector.
The Congress Working Committee
desired that the process of implement-
ing the programmes towards the
attainment of a democratic socialist
society should be accelerated and in
this connection the Committee dis-
cussed the following items at some
length:

“(i) Social control of
institutions;

banking

(i1) Nationalisation of general in-
surance.”

There are certain other items with
which we are not concerned today.
The election manifesto mentioned:

“It is necessary to bring most of
the banking institutions wunder
social control in order to serve the
cause of economic growth and ful-
fil our social purpose more effective-
ly and to make credit available to
the producer in all fields, where it
is needed. The Committee requests
the Government to take steps to
implement this programme. A
scheme should be worked out to
bring under the public sector the
general insurance.”

This is the Resolution of the Con-
gress Working Committee and I fail
to understand what objection my
friend opposite can have to the im-
plementation of the programme, as
laig down by the Congress Working
Committee, by the Government. We
all wish that in this country of ours
everybody must be provided with
work, so that he live hanourably and
there should not be any unemploy-
ment as far as possible. For this pur-
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pose the achievement of democratic
socialism is the accepted goal of the
Indian National Congress. Thig has
been embodied in the Constitution in
fuller details, With the attainment
of independence, the Congress under-
took to bring about social anq econo-
mic transformation. What has taken
centuries for the other countries to
achieve, we are trying to achieve in
decades. The assumption of the res-
ponsibility to run the Government
was only a means, and not an end, to
the attainment of these social and eco-
nomic objectives. But it has to be
borne in mind that in spite of this,
it cannot be achieved through the
Government or the administration
alone, For this achievement, dedi-
cated service of g large number of
devoted, sincere and honest workers
outside the Government and the ad-
ministrative machinery is required.
This economic and social transforma-
tion is bound to upset the existing
vested interests in the social and eco-
nomic spheres, and hence a certain
amount of tension and conflict is in-
evitable, and it is therefore necessary
to maintain and strengthen the mass
base for understanding and willing
co-operation so that the challenges
from time to time can be successfully
met.

Obviously it is the duty of the Con-
gress Government to implement these
policies and programmes with suita-
able administrative machinery and
willing co-operation of our people.
Hence a suitable administrative
machinery has to be properly evolved,
and gll these measures are bound to
take some time. They cannot be
effected overnight. The Congress
Working Comrmittee resolution there-
fore directs to work out a suitable
scheme for smooth and proper imple-
mentation of this programme. The
existing commercial banks are manag-
ed by a group of industrialists and
capitalists. The major part of the
advances given by these commercial
banks is directed for the benefit of
the industries managedq by these
groups. Agriculture has not received
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[Shri M., C. Shah.]

its due share from the banks for its
development. Therefore, the Reserve
Bank has been vested with all neces-
sary powers from time to time to
direct and control these commercial
banks. But in spite of thig it is ad-
mitted that these commercial banks
have not been much helpful for agri~
cultural development of the country
which is the most important work for
the present before the country.

The working of the State Bank ot
India has improved to a great extent
in recent years. Thousands of offices
of the State Bank have been opened
in the rural areas in recent years,
and they are 'meant to provide the
necessary credit to the farmers for
the development of agriculture, But
in spite of all this it has not been
possible to provide the  mecessary
amount of credit to the agriculturisis
for their requirements. The Govern-
ment have accepted mixed economy
for our country. Both the sectors, the
private sector as well ag the public
sector, have to be helped and deve-
loped, and though it is the policy of
the Government to enlarge and
develop the public sector, yet it is our
experience that there is mot complete
satisfaction with the working of the
public sector enterprises and efforts
are being made off and on to make
these enterprises more effective and
more productive.

With regard to general insurance
several factors have to be considered.
It has to be examined how far the
nationalisation of general insurance
will help the national economy. In the
setting up of the socialist pattern
nationalisation of any sector of the
economy, however small or tiny, ir-
respective of merits, will not pe a
bulwark for socialism. It is there-
fore necessary for Government to
consider how and when a particular
action hag to be taken for successful
achievement of the programme.
The Government should have there-
fore discretion in implementing this
policy decision. I would submit that
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it is not my intention to water down
the importance of this resolution. I
want that the programme should be
implemented in a way which will en-
sure smooth and steady progress in
the right manner and right direction,
and there could not be any setbacks
in its implementation. I therefore
want to strengthen the Government
in the implementation ot its pro-
gramme to achieve social justice for
our people in as short a time gs
possible by this amended resolution.
I therefore appeal to the Housge that
this amended resolution may be accept-
ed and Government may be strength-
ened to achieve this goal in ag short
a time as possible,

The question wag proposed.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUJRAL): Sir, may I rise for a second
to draw your attention to the fact
that the hon, Member who moved the
resolution has preferred to stay away
from the House when his resolution
is being discussed? 1 have no cbjec-
tion to that, But I am only pointing
out that the leaders of the Opposition
insist on the Ministers being present
when their subjects are discussed.
Should not the same thing apply to
them as well?

SHRI MULKA GOVINDA REDDY
(Mysore): Mr. Banka Behary Das has
requested me to take notes of speeches
when he is away.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): He has just drawn
attention.

SHRI LOKANATH MISRA
(Orissa): A Minister who moves a
motion does mot necessarily sit
throughout the whole day. He requests
some of his colleagues to sit down
and take notes of speeches,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): He has explained
that he is taking notes.
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SHRI LOKANATH MISRA: There
is a subtler point in it  which
you also understand. The point is
when we see any Minister on  the
Treasury Benches, we keep satisfied
We only object when we do not find
any one of them even though there
are so many, If you go on defend-

ing the Treasury Benches, 1 cannot
help.
THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): I am defending you.
I am saying that Mr. Mulka Govinda
Reddy is taking notes.

SHRI LOKANATH MISRA: Even
Mr. Reddy represents a party of six.
He sees to it that at least one of them

is present. The <Cabinet has so
many . . .

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): We need not go
into that.

SHRI LOKANATH MISRA: When

they are not there, then alone we
object.

SHRI KESAVAN (THAZHAVA)
(Kerala): Sir, on a point of expla-
nation. Will the hon. Member who
moved the amendment be pleased to

explain what is meant by social
control?
SHRI LOKANATH MISRA: He

said social justice.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Under the

rules you cannot ask him to explain.
Mr. Sundaram.

SHRI K. SUNDARAM (Madras):
Sir, I stand to oppose this resolution.

The mover has pressed for the
nationalisation of banks. We have
already enough experience in the
country about the nationalised trade
and also the nationalised life
insurance business. These two are

enough examples to show the ineffi-
ciency and the manner in which it
has been functioning in our country
for the past several years. Not only
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that, having taken over the private
trade and private insurance business
they have spoiled them and the growth
of insurance business has been very
greatly affected during these few
years. There will be very shortly a
discussion over the utilisation of the
L.I.C. funds during which more light

will be thrown on the manner in
which this nationalised insurance
business has been conducted. The

mover has very clearly poinied , out
the few instances where funds liave
been lent to the friends and relatives
of the directors of the banks at a
very low interest. You can sez in
the life insurance business much
worse things than that. It ig the
function of the banks to lend money
to industries and trade. Industry and

trade need much larger account of
funds than  agriculture, So, it
has been like that not only, in

this country. But if you take any

country, the proportion of money
available or the money ient to
industry and trade will be much

more, many, many times more, than
that lent to agriculture, That is
nothing new in this country.

7/

One more point I would like to
bring to the notice of the hon. Mover
is that these private banks have been
literally prohibited from lending any
money on the landed property or the
house property or in any way to lend
to an agriculturist 'or a farmer., They
are legally prevented. The 3 per
cent., 4 four per cent. and 5 per cent.
that you have been mentioning is on
account of that. If they are given an
opportunity ang chance to serve the

agriculturists they will be only too
glad to enter into that field also. It
wag the village money-lender who

hag been advancing, lending, money
all these years. There were several
Acts to prevent exploitation of that
kind. A regular banking business
properly organised will really help
the agricultural farmer, whereas here
they are entirely prevented, and
it is the monopoly of the co-opera-
tive credit society. If at all there is
any malpractice and if there are
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[Shri K. Sundaram.,]
agriculturists who are not able to get
any credit, it is on account of the

faulty functioning of these co-
operative credit societies and not
because of the private banking

system. Every State knows it and
it needs no further proof.

It has been mentioned about pubilc
deposit. So many crores and crores
of public deposit is with the banking
institutions. May I ask the Mover:
Why not the Government ask for
deposit? The Government is now
calling for public loan. The deposit
is another form of loan. How much
did they get, at what coercion, at
what pressure and at what rate? If
private banks are orevented from
taking any deposits, how do you
think that the public wil] with con-
fidence deposit all that mecney with
the Government or with the State-
controlled banks? Never. They would
rather keep it in their houses and
will not entrust this Government
-avith the money that they have saved
all through the years. And what
is the rate of interest that the
Government pays for these deposits
or the loans that they have takea
from the public? It is much lower
than the rate of interest that the
private banks are paying to their
depositors. Even there, the Govern-
ment has a hand, a share, in that
deposit with these banks which is
now 30 per cent. The banks are
compelled to keep 30 per cent of their
reserves with the Government. The
Government does not trust even these
banks with all the deposits of the
public; they take 30 per cent from
these banks for their own purposes.
The rate of interest that the banks
are charging, the Mover said, is very
high. I would like you to study the
rateg at which the Government insti-
tutions or those financial institutions
which are entirely under the control
of the Government like the IFC and
so many other institutions are charg-
ing. What is the rate there?

SHRI BANKA BEHARY DAS: I
say, they are their favourite insti-
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tutions. They lend even at one or
two per cent though they take money
at four or five per cent. That means

that there is favouritism to the
industries in which they are
interested.

SHRI K. SUNDARAM: I am
coming to it. At what rate are they
lending to the private sector and at
what rate are they lending to the
public sector industrial institutions?
Is it the same? They are charging
compound interest for the private
sector and for the public sector, un-
limited funds are made available at
a much lower rate of interest at a
much cheaper rate, than that is
available either to the private sector
or that is available from the private

banking system. There ig such a
vast difference in the rates of
interest; that is the differentiation

that they have made between these
two sectors. It is much more than
the one per cent or two per cent tha
the private industry has shown to its
favourites.

Now, turning to talent, Sir, it is
not the staff that is required; staff
alone cannot make things efficient. It
is the top management, the talent at
the top, that is most essential. What-
ever direction or instruction comes
from the top that is carriedq out by
the staff. You can have any number
of staff. But that alone will not fulfll
the talents that are necessary to run
these banks. It ig the top talent that
is necessary and that is what is lack-
ing now. You can see the way in
which the national finances have been
handled during the last 20 years by
the Government. From that itself it is
quite evident that there ig no talent
available with the Government for
handling the vast funds of the public
that are entrusted fo them.

Lastly, I would like to oppose this
compensation. Every time they talk
about nationalisation, they talk of
compensation and say that it need
not be paid. If that is not to be paid
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immediately or if that has to be paid
at a later stage or in instalments over
a period of years, where do you get
that money from to pay this compen-
sation. We have borrowed enough
and we will not be able to pay even
the interest as we stand today, and
there is no possibility of paying all
those debts. In addition to that, are
you prepared to pay compensation or
wil] you be in a position to pay com-
pensation to these banks over the
years? (Interruptions) In every walk
of life, you have not proved that it
can be profitable. If you take the
banks. all the liquid cash or money
that is available there will also be
lost and you will have nothing left in
the end even to pay the compensation
in taking over these banks.

With these few words, I oppose this
Resolution.

=t &to Qi (IATRW) : ITANT-
SUE AZIRT, AF & USIAFTT F Fraww
FH @O & aue Ay e ane
FIAr g | At i e a | 9 e
seqd foRar & gmar werom & e
AT g AT Y qAAT ey 4T @
ST HwATw: A F7ar g widE
SR g $BT HT AT T A W E |
& agr Ferdfes wwwdn g afea
¥ 7z 7w v § i s T o
F 37 gt AT 7 @Y, 39w forer
fom g, oA afgsfear &, Sant
TR T | TG gRIT aY a7
qaq  mfrad 1 e et F e
100 9feate qq & T &F, F@E
A wqfaq T FT oAqy 2w F
FaAT o wlawre & <@y § 1 fog
aF  gfregq w2zg &1 senfaw fear
ST TG AT AR AT A § aferfaa
foFat 91 @1 91 9w awg A a9 ofam
FFeq AN FAS 4w 57 0 wR ag
Fg T 91 5 wgrEr faanfar
HIT I7F 1T TEIRT & g7 F9amr
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g & AT ag W T g1 A § AT
efrae ¥5 wER | o g A
I8, HIE THATT AE g1 | FAR AT
qam § T agaedr o, TR
FT qaTw 497 AfEA g AU AT FL
T c g & EY Y A AT @ W
g s Agu o 93 e g, |
firars o frEaT 1000 g9 § GEET
gAY | Tt ad 1 g g & A
AT | A AR ¥ a4 § o A e
o g T A A Agr 4@
fratg | AT ag & fr 4% W o
T AT G § IGH 5.4 By AL IAA
7 fedifie & W 44 4T 46 TEE T
2ag 100 of@rd  FT AT T EAT
2, < oo e & fAl, W A F
far gy wx @ F | TEE T
FIORT &7 ATHATRS AT TAT—
we A o ey o et A AT
fFe 0 F1 98T AV WA T A
TR & FH A qAT g | g
e aAE & fF 1000 qfF T &7 I
TS FFA LT T 9 TAT§ |

IggAeas (o NEER AW
ARl ) AIE G AT AOAAES
FAFE

sft FYo qiT : 7w G T WIE |
Fre el eI @ &1 WA
g § fF 1000 Sfowa w1 &g s
&) T F JA TG FT AH-
ArEs 787 AT | 9 99 Fgr g guay
Y TyqTEs a7 ST ) 9g 99w
FEIF AT § —a7 Biarersy 1§ —
ug MIFEE § ) T F e qra
TG 2 | wwTEaTe &97 of9d g, AR
g & fawr gwn g @R
g A famr g §  Sfwa gw
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ARTYL F A a8 | AT HIgL
F) UF FEEd gATT AT g

“agfar & g% g
gl AT eI A a1

AT, ST 77 I AT § IHT AT ARK
T AT ag AT A HAW G T FFAT &,
qOA Adl O AFAT g | TS AUHT I
TS § | gafad § =g § & an
ST g, SaT Sr g, 98 Ffq =Argdr g,
ag gfada Fdr 2, ag safa s
g, T I AR g ) meEeAw
Tfg FEr, T ag, qWnTE, a8
TR AM gt Ag ;AT g
JERT T FET AEE | TR
AT Fq A4T FE A SHAT ZEET
TR €Y BT AT | A AreY Y Y g7
3T, wETERATE ST FER & WK
Algam AT AT gErs IF 1 ATFT St
AT FBTAT FEAART I FeoAT T
Y, @g W g7 Aifar | gafan gg
gog WTE og faard frdearg o
FAA] & W TEHY AT g | T
Fraqr g g ! sar i fafraa s @
oy 5 3 w1 adew g
Tifed 1| a1 Swar #v fafema sy ag
qq g | afsaw Jwe A faaw Wt
RRE TATE, AT 9T 79 8,
ML &7 s/g W T g AW HR)
F@Ml 9 wfaTT w1 w@r g
§ 3aq qiar it e £, A o § I
T=BT a3 T AT/ & |

I AT F | FH F AR
T AT FET & 1 gg et fafay
qeh ¥, TOW g frem & AW 9 gy
2, I foFeq 1 Ared § o7 w@i A
fearar oY & a2z &Y & 1 =gt T A
Tl & fad e amfear § 5k
& T0g q9ar & far frey smardy
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FUI &1 aqrarg & § wAw Awfewar
g1 OaTHt AErawTHt #Y Sy 9u &t
foaar & 8, 9% 9™ 9 I F9
fafma mfase Y & @7 g9 amar &1
o ZT F1fEd | @ A T A
TR FHG A1 Ag FW HAT AR &
IR ¥ TR T & AR I aTHeqars
T 9 ZWIT o {6 ST & g1 ° ufE
AT |

7g wF Hifq fomd g & T §
qgy agrer 1 fgae Fear § | as-
foer, Tmotfors i Xfgs W@ w4
Faar & | o g 7 oo Aifa v g
Ig S FTgaT § F@I & | o AT
axr fros g # 7 fegeam & &Y
of@i F g ¥ ? 1 3E A &Yy
BeF I f&arr § A &iF aF A FT
AT BTHTT a1 E1, MR HT Aleg~
fox , armfes s wfas gfest
¥ TAdTAT AL g1 a1 | TqH BIg AT
g9 BT T8 A1 § | ag Aifers fwaw
g | I A FOEr F €@ A TR
e fFar Ay i | aes
gIX 39 qedTa &Y e &ar | oua
TF WeE AAT § AW RN AR
BE g |

Gfeq TAmEEET AREAT  aw
(U sRw) : : afew FAE T gg A%
TeyuTer frar g, ag %re § )

=t @Yo qie : afen FHET AT § ag
T AW T g, 37 agr g At
FAE 7T AT g AT AT AT F
gy g |

dfsq  sAWEET AR@N a@T
qrgg T | qE—T 9 G

sft dto qi® : W AW W@
AFAT§ | AfFT SWar FT TT 9 A
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o w1 afg wg =g A AT
¥ ofisd, fiedlt & o A2 F qfE,
firelt wge W o w2 & qfied F F@1 gw
TREay  F 4 qfErd & Arded W@HAT
SRY B T FUST AT T Aed &
N 1 A of@ & 9Rd
T A AT

zq 9%q fageT H A1 AA9 &
T gt @S fy% §, owEr &=v == {
T & v oan faeen &1 F1 A @l
qaTE | AW §  IAR qIET g 9w At
TR ATgAS aaT & | § s s
F1 QA qrET § AT IR AAE
%1 2, AfRA IAFT FI3 HAAT
8 F@r &, e favg FE AA
Ag &, IEAT HEIL AL [T & |

zafad & wEar § SRAVAE
gam g Fmaler srAv @R
A 1 9n Q9 @, &9 99 &7
L FT fagr WA | FOREA
Fgr & fagr wma, ag A7 OF F1 WIS
Y 1 40T F A8 IUTHIW A
AR #®1fRy 1y ¥ AT
ga1a g fF @ s F 59 -
FIOT ZIAT IFFT AT EY Fae L fay
Eic |

R F @y § @ uwEE #7
720 ¥ BAYT FRATE AT TaART §
a7 ¥EAT F@l g fF 9g gmat T
T I

qfeq sAgsE M@ AT W
I HY SHITG g1 AV § AT g §
TF HAT F7AT ATAT g | STHT FA[ AL
& Jymars BFar sw AR
avFrate fearsng 1t v fearfaew

% ITFT g aq g ®I4T fwem |
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sft fo qi : gy femfored w ==l
SEUNE S G 1 el Al G
I T g A B AATE
e feafaze g o o | & o
T 5t fran g, @ Avsawr faeemrdh

=it gre¥ fag wewt (7o )
sqawmfa oft, & wi s
TENRY & TEFF FIH 9T g
JETE U Y & | S AA T 5H
TEE F B TRl @ g F T
FT I\ AGT 3T AT T3 2w
F AR Faarw F fGar A ghe &
famdne wi afgm, swr
AT FEE FTEAA F, AW BT
T GEA FATF | T T
fagmt 1 Ae H gmEl uF fafue
fewT Av A & I & uew Fwavan

®eE |

TT gUY SF F 89 § g F
T JATY SR T % o7 § Ay fasht
% W1 & | IEQT9F AZIRH X aqrar 6
109 §FT ¥ ¥ 101 4% Mgdz dag
FT FW ¥ gy & AT WS @
JHT AN A I F 1 F gEwar §
fe 9g1 a&  Fasw w1 faux §,
aFTfawT T 1 fawg &, ag qare v gan
& g9 & Srar arfgy | e fe ot
39 GHET T GUILTT TEN AT § | TaR
TZT FO FIA Al AW & | gL AW
¥ qF! F FIH FT QAT FLT F [od
fodds g1 agyaeaTm av gh 8
g 92 {99 9% = sfear O A
&, ag gx IfFw T g W
ML THF TRE@ Mg 9947 F gy
FTHT FT AT, g UF aq § Ay
faradt AT F79 FIw 9T ITF TV
gAY, I8 gd F 31 AfgF1 Fd
g7 51 faAT gAr § | SIFLFK F I
AT BT T FEI AT & ) W g /T
F gH A qF &, AfwA {97 qF 7y
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[+t g7 fag Wsq]

T 2 fF sTRFET #1T G =1Rg,
TF ¥ SATeT ¥ 9% STRWEET § 4T Y,
T g do fadt -3 fawdw A A
TEEE 1@ AT § AT 7Y T@ | &,
f&ft oF F2qAT ¥ 98 AT @ AT
A @ar &, fFe @ s @
AT 2 | W AR Afew F Sy
I 9 4 ¥ FO & @ L,
qT 1T A & | FT AE FRRAT 3AT
9F F FTOT &, qEr W gw P}
FET 97T | &% M AREH O UF
FRIAAFEELELTIET (W §
T AT ATy FFefegae angatas
oifeey F TR BRENE T F &9
¥ FiaETr gar § AT we fod
% & g g AfgwTy F qTa9IE a6
¥ Y TP Fordl F AR FAT
! IF IR q@AFI gW S FIIAAT
T &, qETIFE gt gy, 1o Fhg
F0 &) {Fg fgur ¥ ga OF, ARiwr
¥ &= ¥ B & Hify gyarg, arghay
*1 50Y 37 g9 fHg FHTCHT grawfaar
IW@, 98 @ arfgd | ST
watfaw afoma 991 § W1 93
ITER T A ATA T G qIAT |
T AT 9% 9T TS TUAT F7 #7fy-
T 8, SAHT AfGHTT Fa9 THI 9T &Y
T &, ST wfgwTT AREw T 9%
W1 § 1 €9 1 A9 R 9IS T EW 39
AT AT AT ag g F FFS § |

g & f 9% AhE § #ix
SIET AT ATEAE I5 & T {1 AL @
s, (et snfag faow & e s aw
M SwaTETIr A IV B fowraa
HIT a7 AR 919 GEHTT AT TTH T1C
ST AT qafas JFEI F qF § I
Wal § gn 99 s ¥ wiys a9,
I ATEY W FEET TF I A G Sy
foft 4% o9% @t ¥ oW B ey
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W@ FY, #99 S@aT F1 glager w17
fedl AT T & 91 gfee §, ITHT QW
AN AT TG N, 3§ ghee & aE
STy 1 7g it wWifea §, wfew miwe
Hifeq ot gEX TFMIA A FLAET R |
qafes JFeTHY S4g Y sarEr § surAr
HATH & IFE T gw gq A | foww
faat & g s&qrg =ran § f& g
w1 v quaAfgwre §,  IAAAETTE
5 favar g a%a 8
SHRI NIREN GHOSH (West Ben-
gal): What ig the public gector bank?
it g Tag et © o gfe-
FIT AT § | Y I 3T q GUEAT T
gaTaT wfear 1 fadw 9% ¢¥ & o=
qT gTHT & FluFT g, a&FH
FTq fawa gt A A F1 ATer
2 SHET AT T W FIH FL | IqH
afe 4&Y, afva s qede a9 &
TLEF T & FEEHFW 6
wafa & gwar $I @A, saar &
afdard Agy AT ) SRNEE T A
g ey, EF § gEuE F §
HIT TFT gWEA W ¥ foU § 7g
Aaw § fr ofsas Fge< s € I59
a9 AYT qrFAT qIg " a9 | T g/
AR FT FEET ¥ oT9 G |
1T g faelt o faaiy syaear ¥ §r
qFT FT GATAT FIAT TG4, IaN BT
R AMifafes Idw, & Tafy-
FTTHY AAIFITAT STAT Y | 7 AT
gu Faa & fr 3o 9T F ek & faw
IAHT S FTR T A & A 7 (G AW
ag Fgd f# foga 9w g At o9
g {99 Sam ¥ goeEr swdr gy
TEATAT 9TgET & SART G e
g 1 ar Jt gR fHT Hew aw 7 Fa
TH-TF 89 F TKAHTT # T19 T &Y,
g7 w97 W ¥ g v fF ark wfaw
gftewr wt g feg feom 9 & s
AT § | Agr 9% foedly o s ¥ falt
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It wYT oot aforn &t gomew &
AT Y, T T AT HIA ASATTL
FH FW A QT & AT AGT ! ;T
@ g T AT =gy ot fe fa
st &g § A1IFT HIGIT 9T FH F9
A FE [OTIA TG @AY | AfFT I
g o AW F ATE swaa & g
& HIGTT TR HT IAWT FH Y GT
T FIEY &, MY FIH &1 GT 0
Mgy § a St A8 Q9§ FIEw
FT IFFT ITH A1 fArg eret =nfEg
YT IRIE T IR gEfaaT # g
fog a0F ¥ U gwy § IaF A0
HAYATY HTT TETT AT AT T § |
q TTFHT IAMELT THT FT | FGqT &
fga &1 A1 & &, ST T FERY 9T
G IIW FT 6 § IqY gH ST AF
arfgq, 919 781 FET Y | SHiga
¥ 8a § AT AT JATC W= §, W%
W SAaEr ™ ¥ fgg #1 s gy
G ¥ FTCFT TFT §, ITHT g9 TFTT
A wfas ATTWFATHT FY HGAT TH|
FY SqaegT F WMATT I FT JF §,
ITH S giage T gEx & Ay
Tg SN FFFTA F Faw F faq o
Tl g% § T T WY AR FY
st 1 e sFamETTr st feqifere
IHIF@T &, THT A1GF AaFHIrA
& HTYTT qT SAATETIN AT T S A
FEW WEEH FWT § 98 AW AW
qae g AT R gfefadt e
g I F FTW | Fafay ag wravww
¢ ff gu 991 & IW qT AT I T,
GRHTTHY aF & 97 qafas  JHEIHF
TR F@TA & F AEIT 9 %
fasmg &1 fawrT 1, Iga! 9gg |

fom-fow &l ¥ Wrgde dag@ @Rl F)
T AT TF TG FI I W@ &, gA A
dar 7 g@Id 9F F) JIC g FY
Fifarar %<

[ RAJYA SABHA ]

Credit Institutions 926

& ot At § 6 3o g i Wy
Ig AFT AV G FT AeltaEw g
IqY  ATHAIAN BART ISET ST
aw an ¥ fora-faa wame & oF &
T §, AT T wgedy Ifeew & oy
ZH ST T TAF Far & 1 & Sqraenw
g e faat ¥ fF g7 947 A wdha
ST Hgedr A § vad forg ey
qHT TSI FAT & AT 5k forw ey
qAT &1 START F qFd § | T ¥
A A oo 3% FY et & aasig
Q& E, o a5 1 A G
W AT gaR agr T FIE QT AT
TG FF g & Ay g Alasd o
IR F AR 9% FFT ST FT geerT
2 SR U wF v oy TH A A
gH o & fae gawr UF 9% 7
¥ @ Fem O e Faw @ fR
AEF & a9 §T FTA T AAEEE!
grifas 339 Y OF A 9T §
Iq g1 ¥ g 77 FE arfgl st
G, FTIAT F qafdl ® AR FIN
F f@ i 17 & zwfgw< gw fod
d7 71 2 forad g™ 9X 9 F gro
FH FY TSN FT ATIAS BALT ISTH
#Y wafo w1 it gz o T o &

TitFeIA FfeT #Y a1q WY THH
w2 T ¥ AR ag w e oW
TrEaE A9 § T i Fiee ¥ &4
¥ SqTaT WeE AEY X 91 @ & MI
ATHATESE 96 § IR 39 UF 9%
we dF § N fF 98 @z ww f'
famae T @1 & T 8 d99 A
frft ag T EE@M AT T WY
wwgfar § wafas femfaet & Q
¥ @ | wifgwn giscafws
@t < @A el ;i gwla § 99 %
gaR W ¥ Ffw 99 W wAga
q¥ fAiz Y €, 919 aw daw auf &
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F9T &Y fawT wedt & a9 qw ey
FaAY T BT A B S w0 R T
TEY =g fF gu Sg Sueat TR
g fag® e 7 &Y, foud fawna =
g SR S A Fwmw & | owfEy,
Y gafores #19ar 8, S G F ey
FAAT & SH F WY I CAETATHA
#fez FraEdls F qrod W 9 Aa-
EHT FY T FT qEA § | AT I A15AE
HAN To g A1 F TEIFT F A
T GHET FT GHET AT AT | gH
gitreaea Ffer & a1 F giFeAaTT
FIEGET TR B TW@EH IR
feamIsTer 9% g/ Samay A1 SATar Aree
U FX AT Ira! T HIHA 8H TAHT
ST AT FT qIAT |

@ I # OF FEA 9B
U F TTHT &1 Y FLT AATR

(Time bell rings)

IqEAad (o WFET TN
WWig): WK Wgd awy gl T AT
geq F AT gy faae 70

sft grax Tag werdh : #= iy A
w7 w1k 2 ifad, & e fE A g

JoaAreaer (o YT THE W)
T 71 15 fae @ e e argq §,
sfifan 83 oF faae ggor 92t awms 9t
0T GeH FT A |

o grR Tag werdl @ geare )
FATH ST & TEVTFOr 57 arq o
W wa 9AY § 1§ waar g e oaew
& aft AT acedt #Y Arw g e
s fegam # #0m &t
aft Fgdq & A1 fF aew
WY &1 ®F  FWY & | WX

[ 26 MAY 1967 ]
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WTHTT Tg qUAdY 31 fo g7 T
¥ e 39 AR & 7 ¥ agg ad
¥fa & oEdT WM O Few S
TR R pafat dfr e M o awg
¥ OF OF gtAE A1 QY I
feaifan 71 #v ow fos =) w=eiw
FAF IV OgH ST IR T O
T AR Al TEY WL TLGHT FT
¥ T Q) forvrarfeat ooq a9 apeET
wTgd & 1 99H g9 #1E wofa A
gRY, AfeT e o fasme dar §
t& Fgax o)y grm fF 3o g1y 7 T4,
AEAAAF g7 F1 g7 FALIAr T 3
ForF e T {01 T a9 7 FNH TACH
T £ #K & GOy § WT 4y
Fafe q9eT & AL AT FWT T gHAT
AN TR NG I FT 2997 IV @I
gaad ¥ g fF gw wiawmw wv
q T R & G F) O G690 FT
92 % fearm @ik g @R § W
TET T G ) Gy AT T & | 59
ga ¥ W g% quAl aX% g Fs
F9 AT HL TA TN WI0T AGT gAY
afe & Faa aHTT HT HEG FAT
e g fF ag &a g § v s gaa
A HY FT qU a1 A w1 TR @y
gR, ZE¥ gHIT SO AT IEIE
& & W Ry THTT w1 dgrEar Agr
faertt | & sgar f& o=y o w0 A
dd & FgT % G HIA I B
SOTeT WX SAEr 991 e sW-fEa
FY TIETHT F) THA A H WIG 3 |

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The House
stands adjourned till 11 am. on
Monday.

The House then adjourned
at five minutes past five of
the clock till eleven of the
clock on Monday, the 29th
May, 1967.



